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O R D E R 

 

16.08.2019  As against the same very impugned order, another appeal 

being Company Appeal(AT)(Insolvency) No. 554 of 2019 is likely to be listed on 

5th September, 2019. Let these appeals also be listed along with Company 

Appeal(AT)(Insolvency) No. 554 of 2019 on 5th September, 2019.   

 In the meantime, by way of last chance, the Appellants are allowed two 

weeks’ time to file rejoinder affidavit to the replies of the Respondents.  
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